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IN THE HIGH COURT JUDICATURE AT ALLAHRBAD,
Lucknow~Bench,LuCk:ow.

- -

- - 7/GSbQ)
C.M.Application Fo. (W) of 1985.
In Re.
Writ Petition NO. 49048 of 198%.

Shanker Bux Singh oo Petitiqner.j

Versus .
Union of India and dthers. PN Opp.Perties.

APPLICATION FOR DISMISSAL O “RIT PETIZION

AS IKFRUCTUQUS.

That the- petitioner has filed the above said

Writ Petition against the order of temmination

dated 13.9.84 contained in Annexure 1 to the
Writ petition. The .impugned temination order
has already been withdrawn by the opposite-

parties. Thus the impugnec order of termination

of the petition does not exist at present. .

That it will be in the interest of justice tha

the above Writ Petition may be dismissed as

00.20.:.
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"o o IN THE ZON'BIE Hg#&] COURI. OF JUDICATURE AT ALYAHABAD
‘ STITING Al w:mow -\
A \
Ceise AN. No. \ (W) oF 1984

In re.

3
WRIT PETITION NO.\)\O\\)‘?F 1984

fidldgzﬁ)ankar Bux Singh cees Fetitioner~
. v App licant
Versus

Union of india and another .. -Opp.Parties,

STaY APPLICATION

v~yw The above named petitioner-applicant

most respectfully begs to state as under;-

For the facts, reasons and circums-—
tances explained in the accompanying Writ

-éetition it is most.respectfully prayed that

this uon'bie Court may graciously be pleased

to stay the dpafaﬁion of the impugned not ice

‘ | . of termination dated 13.9.1984°contaired in

} . Annexure-1 fo.this Writ Petition duiing the

. pendency of this Writ pPetition anu turther

} . direct the Opposite . arties to “ake work from
the petltlon and pay the saitlary during pendency
of the case and also pass auch other order

f or direction which is founa just and proper

- , ' | in the circumstances of the case.

For this act of kindness the petitioser-

A\

.. app licant shatl ever pray.

':\709*(&
e
‘LUCKNCW DATED. COUSE L\ FC . APPLICANT .
OCTOER 12,1984, - D
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Sharnker Bux Singh  eeeve - setitioner
> l .
e '57 ‘ Versus
|\ |
_ / Unionof inaia & another ... Opp.Parties.

I N' D E X

(.; .
[

4/

sDh POURFICULARS OF PAVPERS PadE LU,
HO.
1. WRIY BB TI:ION 1 -12
2. anwEXURE ~ 1 Notice Hf ter- 13 - 14
mination datea
13.9.1984.
3. WLEXURE - 2 Rly. coard's 15 - 18
Circular dated .
1.6.1984,
i : : - |
;‘ . : 4. GQLLEXURE - 3 Clarification 19 - 21
. letter dated
‘ . . ] 25.6. 1984. - .
e ’ 5. AFE’ID‘xVIT ‘cot ) ) e e 22 - 23
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OCTO.ER 12,1984,
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HAT, aF 167,

LDisputes Act 1947 and Industrial Jdisputes

{Central) Rules 1957 besides the other

relevant laws and Raillway J3oard Circular.

6y That a perusal of the impugned

notice of termination contained in énnexure--1

' to this petition reveals that the same

has been issued by the assistant Engineer
Depos'it Work, viorth B astern Railway Hanpara.

Under the provisions of Rule 2(g) {ii) '(c)'

~ of the Industrial Disputes (Central) «ules

to

1957 (rerein after referred/aé Rule 1957

the District Cfficer, In-charge of the
Divisional Personal of fder or the nersonal

oificer shall be '3 mployer* in respect of

casual labour employed in a zonal Railway

Or any other Railway E stablishment indepen-

dent of wonal Railway. dne Railway g,éardl
vide letter io. E(LL)/71 &./IB/1_7.dated
10.1.1972 has also issued the similar

diroction. In the instant cas® since the

#ssistant Engineer is not the employer under

the provi'sions ‘referred above.as Such he
is not competent to affect retrenchient and
therefore the impucned nétice of ’cerr'nination'
is illegal vithout jurisdiction, and void

abinitio.
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p
-5 - Ao
7. That the termination af services of

the petitioner is retrenchment and the
provisions for affecting retrenchment are

totally absent and wanting.

8. That under section 25—5(a) of the
Industrial Disputes 4Ct it has been proviééd
“cﬁat the Employer will give on€ month's
notice in writing indicating thé reaséns

for retrenchment. In the instant case the

B mployer has not issued any such notice

and whatever notice which has been issued

by an incompetent authority is i.valid. in

the eye of law and is containing false and

untenable reasons. - Actually the work of

@ysuak Canal Bridge between Nanpara and

Babaganj is still in progress.

9. = That the petitioner has not been
paid any compensation as required to be paid
to hin uqder fhe provisions of Section 25F(b)
of Industrial ﬁisgfgﬁ Diséutes Act:1947. The
impﬁgnéd notice of termination does n;m

indicate anything regarding the payment of

compensation,

10. - That ho notice in prescribed nianner

has besen served on the appropriate Government




e

categoryw1se as gtlpulated under Rule 77

of the Industr:l.al Tribunal ( C“’KBQL&\

Rules 1957. No c0py of any such seniority 3Xis

list has ever been pasted on the liotice

goard or at any conspicuous place.

15. ©hat the reason of retrenchment has

been shown as completion of work. iio notice

‘as cohtemplated in Rule 76 of the Rules 1957

has becn served on the competent authority,.

L4

16. That the impugned notice of termination

has been passed in grave transgression of

‘all the relevant provisions of law by an

incompetent authority which rendered.the
impugned nétice of terminatiocn null and
vbid.

17. That the Railway Board has recently
issued letter'émelioratiﬁg the condition
.of service of casual labours., Wow all the
casual labours even if they have keen
engaged on a project wo%k would be entitled
for the-salary af the rate of minimum scéle
rate of pay plus dea#ness aliowance after
completion of 180 days of continudus servae,
The petitioner is alsé gettiﬁg.the sape

pay scale. It has wrongly been mentioned




™~ - . *
. .

\

I\ : - in the impugned notice of termination that
the petitioner.is being paid 1/30 of the
scale rate. A& true copy of the latest
Railway Board' s Circular aated.1.6.1984
and its ;larification letter dated 25.6.84

ANZXURE 5-2 & 3 are being filed herewith as &r.ne xures-2 and 3

to this Writ pPetition.,

18. That a perusal of the annexure 5-2 & 3
| to this Writ Petition palpably reveals that
"f ' ’ ] T enASen
the casual labours who are engagedLon project

are also entitled to acquire the status of a

temporary Railway Servant. &ince the peti-

t;oner bés also colkpleted more than 3 years
of céntinuous service on 1.1.1984, therefore
hé becore s entitied for the 'bene fits adni-
_ _ ssible to a temporary Railway Servant uz@h
‘l‘\ | Srept *‘rzﬁ 120 dans oo GHaaplalio v Boo«d»k

effoEts FrirehctpdHd
e, Mo P [T | R-T- 69T3 (1) dlald szruans'f(\

19. That it has further been provided in
para 5.2 of Annexure-2 that the casual

labours on project who have completed 180

days of continuous employment would continue

to be entitled to the bene fits now admissible
Ny to them (so long as they fulifil the condition .
in this regard) till they become due for.the

bene fits mentioned in the preceding paragraph.
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) IN THE HOW'3IE IG COURY COF JUD.CAUURE AT ALLAHAL
. SILTI.G A IUCKKUW.
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' Writ Petition No. of 1984
3hankar 3Bux Singh oo o Petitioner
versus

Union of India and another .. Opp.Parties.

ANIE XURE - 1

North E astern Rai.way

. Office of the Asstt. Engineer
< /DW Wanpara, ,

Lo W/@SH/iiWE st t/182-83  Dated 13.9.84.

To K
~shri Kam Sanker Bux singh,
$/0 Shri Sant Ram Singh,
Khalasi under I .O.W./DV/NuP. ‘

éub . wotice for termination 0f service of
casual labqur in R.S. OFf pay' (1/30th) .

'Please‘ take not‘ice'that your services
S will not Le require‘c_l by the 'Ravilway Adminis-
,,t'ratiori WE. from 15.10.84 (A/N) after expiry
R, of one month. fr.om 16.9.1984.

The reason for &rmingxtion of.your
serv icé is the completion of canal dridg,e'

between NKP-33J at fse 2/13-3/3.

Please acknowledge receipt.

Asstt. Engineer/Dw
N,E. Railway, wwanpara.
wssistant Enginger (Deposit Works)
N,E., Reilwyay
vanpara.

Fremg M"Fiﬂ% 5d/- Illegible

'contd.;.2
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Anne xure-2 Contd.

.
I,

represehtatipns in the PNM and‘JCM/DC meetings
r . . B ’

and otherwise that the beneits admissible to-
Casual labou;'on the,oped line should ke

) : laboux
.extended, to casual/employed on railwy projects

’

too. ‘

reviewed.

4. The Ministry of Railiays have/messued

the matter in depth in the light of the afore-
said répiesentatiohs and demands of the recogni-

& .

z2d ﬁederation. In dbing 50 tﬁey,have had

nece ssarily to keep in view.the financial and

other constraints under which the Indian Rail-

ways have to'Operate.

5,1 &s a result of such deliberations, the -

b

Ministry .of Railways have now decded in principle

thét Casual Labour employed on prcjects {also

known as "Project Casual Labour"p may be tréated

as temporary on completion of 36) days of
continuous employment. The Ministry have °

decided further as under;-

{a) These orders will cover (b) Casual Labour

on projects wikd who are in service as on 1.1.84;

i

and (c},CaSual Iabour on projects who, though
not in service 6n’'1.1.84,. had been in service on .
Railways:eatlien and had already completed the

above prescribed period {360 days) of continuous

employment or will ccmplete-thé said prescribed




| 27y 1.
O

mployment on re ~engagement

\/ - A A&nnexure-2 Contd, ~ ¢ -

period of continuous e

in future, (A detailed letter regarding this

'group follows) «{d) the decision should pe

implemented in phases according to the schedule

 given  ge loy. -

Length of service (i.e. Date from which. Date by which
continuous employme nt) may ke treateqd decision shoulgd
as temp. " be implerented
. i) Those who have comple ted
; : five years of Service
£ as on 1.1.84 '1.1.1984 '31.12.84
-

i11) Those who have completed

three years byt less than
five years of Service as
on 1.1.84 :

1.1.1985 31.12.1985
1ii) Those who have completeq
360 days but legs than.
three years of service , -
on 1.1.84 - 1.1.1986 31.12.1986
iv) Those who complete 360 :
days after 1.1.1984. 1.1.1987‘ ‘

31.:3,1987.,
or

the date on which 360 days
: are completed whichever is
4.

later,
5.2 .The Hinistry would like to clarify here

that casual labour on projects who have competed
180 days of continuous e
‘to be'ent‘itled to the be
tothem (so long as theyf

mployment would continuye
ne fits now admi ssibleA
ulfil tdeé conditions

in this regard) till they become due for the
benecits meri‘cioned in the precedir}g su~b-para§r‘aph.

KN - 5+3 This issues with the concurrence of the
. :

. Finance Directorate of the lidnistry of Railways.

( Y 6. Barly steps may ke taken in inplerent thig
- u . * . .
T ri ‘/@@‘{2 decision of the uinkstry Of Railways by the

target dates given above .
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.

2. It may be observed from the provisions

| of para 5.1 ibid that the benefit of being

treated as temporary will be admissible also
to project casual iabour'Who, tboﬁgh not in

service as casual labour on'Rlys.‘on'l.1.1984,

had been in the employ of the Klys. prior to .

1.1.84 ‘and have been re-engaged after that
date (1.1.1984). The date from which the
bene fit willbbe admissible to them will be

the same in thé case of projet labour in service

on the Rlys. on 1.1,1984,

3. The position in this regard would be clear
from Ehe hypothetical illustrations given below, -

(iy' a8 was g engaged as projéct labourer on the

.Rlys. prior to 31.12.83. His services were .

terminated say on 31.8.83 on complet}on-of work;

On availability. of fresh work he was re-engaged

as project casual labour on 1.3.84, and continue

to work as such. Thus 'A' was not in the

~emp loy of the Railway on 1.1.84. &t the Eime

of his discha;ge~on 31.8.83, he had been in-
'Continuous employment' for sx say two years.
The case of 'A' will fall under sub item (iii)

in para 5.1(b) of the lettér dated 1.6.1984,°

-Thus 'a' will be treated as temporary from

L ]
1.1.86,




&

%7/ 2.
-/ | L

A _annexure-~-3 Contd.

N . o (ii) .*'3* was engégedgs'project casual labour prior
to 31.12.83. His services were terminated on
-;ggngg due to éompletion of work or for wmk
Qant of other productivé work. A&t that time,
he had to his credit 'Contiﬁuous empioyment';u;
tiree years and three monhs. If ;B' is re-enyaged
aslproject casual lsbour 6n-avaiiability of fresh‘

work, say. on, 1lst ApriL/84 and continugus to work

X i; | ‘ ~as such, his case will fall under sub.item(ii)

o | of para 5.1(1) ibid. Thus, he will be entitled

to be treated as temporary from 1st. Jan./85.

(iii) .*C was'WOrking és project‘casuai labour
prior to 31.12.83, He was discharged say, on
30.11.83 after putting in 300 days of "Continuous

employment'. If he is re-engaged as project

casual labour say’from 1.6.84, aﬂd puts in
( L 'Continuous.se;:vice“ thereafter, he will be
encitled to be.treated as tempora.y from 1.1.87,
"'aé his cése will come under sub.item (iv) «f para

5.1(b) of the letter of 1,6.84.,

4y It is reiterated for purpose of applicability
of the provisions of the letter of 1.6.84 the '
emp loyment as Casual labour should be *Continuous

-.employment' as defined in the order on the subject
issued from time to time.

5. Yhe Ministry of Rly, trust that the position
is clear to the Rly. Administrarions etc. and

"
T that there yill be no difticulty in imylementing
. g:\ the orders contained in their ‘lettcr o< 1.6.84,
: Hindi version will follow. :

=7 oI . " o |
(Q')"/"IC / 8d/- (H.2. gasal.) -
DY, DIREC.OR 247%. ().
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no notice is required for their retrenchment to
- |
as their service automatically stand teminated

if the work is completed or sanction of the

post expies. - [

|
:
i

|
_| ,
That of the contents of para 5 of the Writ

|
petitioner are admitted but the Case ot the

and he is not entitled to the benefits claimed

\
M
\@

there-ucder.

That in reply to the contents of para 6 of the
_ i

|

\
t

Writ petition it is stated tha& the Assistant

Engineer was the incharge of the unit in which
~ged

the petitioner wes working and hes employer of

the casual labours employed inﬂhis unit in view

of the provisions of rule 2G(II) (c) of the

Industrial Dispute (Central) Act 1967. Thus

the impugned order was passed Fy the competent

S
I

authority. i

|
That in reply to the contents of para 7 of the

Writ Petition it is stated that the impugned

termination ogler was passed Ey the Comptent

\/a\r\

authority 41 completion of the'bridge work in

| }OW' &“ : S ) ‘ 2 eodos
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- gk Jpars m%j‘-‘ﬁﬁ O n,

oW Ve
true . to my own knowledge”thd no part of it is

false and nothing material fact has been concealed.

So help me Gode
DEPONENT.

| o ‘ Tacknow Dateds

| March ,1985.
’ - . W««}, ol %
1 identify that the depcnent who has
sighed befo re' me.

B

Advocate.

Solemnly affirmed before me on |- gf»C 3/ :
' s - . .
at |} ,{SA.M./yﬁ; by Shri ShecHurti the deponent

/Kﬁ ;X(-«/&\ W“

'y | who is identified by Shri

~ Advocate, High Court,Lucknow.

. I have satisfied myself by examining _the

deponent that he understands the contents of

this affidavit which hasbeen read out and

explained by me.

ety L L

i -

A &%MM[&IIUN’N\

sk Jour, (e Bouch - '

. [,1:;@’5:1%%‘) e |
Pevean L 4/

CWe L g q%:::




|
In the Central Aduinistrative Tribunal : Additional

i

Bench 3 Allahabad |

EEXERENENXE N BN/
Annexure-1 i

In *f

Application on behalf of the Reﬁ}ponden’cs
if
;!
In ‘{
‘f
Registration Case No, 1593 of ]987;: (T)
\
|
\r

|
I

Shanker Bux Singh seeecssressaes Petitioner

[
Versus :
|

Unicn of India and Obhers  ,eeus.u.s Respondents

NoJN/AH MY/ EStti1/82-83  office of the
AN /DY/N alipara
|
I
Di. 16.10.84
16.10.
i
I~ Sri Mangal Ram S/0 Sri Khed Ran
2. Shanker Bux Singh S/o Shri Sant Ram Singh
ot : 1[
3, Ram Bharosey S/o0 Bhagwati \}
|

i
|

4, Shesh Ram iion of Sri Fakery

5, HariRam S/0 SriRam Jau ;
6, Ram Bharan S/o0 Shri Dularey E

7. Ram Pukar Ral 8/0 Shri Ran Sa;}an Rai.,

8. Dukhi S§/0 Shri Ram Prasad |
1

!

Khallasi under IOWDWNEP. |




In the mntral Aﬁministrativ; Tr:n#unal : Additionsl

s M- /4,,, cNo.
Benr*a 1lalgbad

Sespusdiss et

fprlication opn behall of the R
In

Registration Case Wo, 1593 »of
Bnanker Buz Singh senves
Yersys

The Union of Indla & others

1. That the aho vj

filed in te Lucknow Bench of
by the pelitioner challenging

terminating his services.

‘;,-/_'3_& /‘{QG_}

esj,m dents

19?87 (T

Shpeneay Petitiﬁnar

mrm savsesoe Respoﬁ gents

Wwrit petibion was

e filehabad High Court
o° der dated 13.9,84

J

2, That after éft)ming into forece of i;he,r

mnini“tr ai;ive Tribunals sct,

1986,the above writ

pemtion was transferred to ﬁi;
gt Section @ of the Mmin%;

XI1T of Ives,

Bench on 8.5.85 before a Bendh
Mr,Justice D eHedha and Hopt

is Hon'ble Tribwad

strative Tribundls Act,i'

Considting of Honty



£l
e
X
E 1)
(33

4, That however, i1t 1S submitted that
the order of terminaticn dated 18.0,84 haS been
wthdraw vide office order No W/ AW MW/ BSLt/1/82-83
dated 16, 10.84 passed by the Asgistant Mgineer,North
Eastemm Rallway,Neopara. A copy. of the order dated
16, 10.84 1S being f11ed herewith and marked s
dnexyre=1 to this application.

5, That 4in view of the facts stated

gbove, the nresent writ patition hes becoms Infroutuo
and 15 1iable to be dgi~nissed,

PLr aver

It is,therefore ,mnr.{-t respectfully prayed
the order of teriination having boen withdrawn, the
presant petj.tiun ray be d:‘.Smiissed a8 heving becnme
in{rcutuous,

ey 2helaka,
Deteds Q4.7 - 59, . ( Anit Sthaleks )
Advocate

Cowisel for the Respon dent‘




11 2 !t

Subs Notice for terninatiwn of service of casual

1abour 18 K s.of pay (1/30)/Estt/1/83 83 Dated
13.9. 1384, 1%

i

l

Motice 1g%ued Lor terminatim bf service

1s nereby withdrawn, -

8$4/- Assiwanh Eglnee
N, E-Railw’ay

Nanps ra,

‘,\\(\W;)&;\ ree cocy |

L I S Y I

r\h v\,«.\\( Q \\/\G«C Lrﬂtcuv

[t g Tt



i VAKALATNAMA

Before CQMﬁtﬁl MWNM\}W WW W V(LWW
“{n the Court of _,r/.} Na 'S‘Q 3( 87 (f) 4 |

Plaintiff ._%/kl}l/ %U])O 3,1448'& Claiment

Defendant “Appellant

Versus Petitioner

Defendant 6 v > “Respondent
o U :9% W

The preﬂ'\d;:tﬁf India do hereby appoint agd authogise SMIMQ’WQW
A VWB"—’

e e e e e e to appear, act, apply, plead in and prosecute the above described
suitfappeal/proceeding on behalf of the Union of India to file and take back documents, to accept processes
of the Court, to appoint and instruet Couunsel, Advocate or Pleader, to withdraw and deposit moneys and
generally to represent the Union of India in the above described suitfappeal/proceedings and to do all things
incidental to such appearing, acting, applyicg, Pleading and prosecuting for the Union of India SUBJECT
NEVERTHELESS to the condition that unless express authority in that behalf has previously been obtaine
from the appropriate Officer of the Government of India, the said Counsel/Advocate/pleader or any,
Counsel, Advocate or Pleader appointed by him shall not withdraw or withdraw from or abandon wholly 2
or partly the suit/appeal/claim/defence/proceeding against all or any defendants/respondzntsfappellant/
plaintifffopposite parties or enter into any agreement, settiement, or compromise whereby the suit/appealf
proceeding isfare wholly or partly adjusted or refer all or any matter or matters arising or in dispute therein |
to arbitration PROVIDED THAT in exceptional circumstances when there is not sufficient time to consult
such appropriate Officer of the Government of India and an omission to settlz or compromise would be

(‘//\ - “definitely prejudicial to the interest of the Government of India and said Pleader/Advocate or Counsel may

;\ (:L ‘;9"5’ into any agreement, settlement or compromise whereby the suit/appeal/proce:ding isfare wholly or

LIS

.......................................... 4escactassrnrsesvue

rtly adjusted and in every such case the said Counsel/Advocate/Pleader shall record and communicate
Fforthwith to the said officer the special reasons for entering into the agreement, settlement or compromise.

< Ik
The Wﬂeby agree to ratify pll acts gone py the aforesaid Shri.M“‘a ......
<«

...........................................................................................................................

in pursuance of this authority.

IN WITNESS WHEREOF these presents are duly executed for and on !chalf of the President of

Swf) Lk

Detgnation of the Executive Officer,

India thisthe . vviviveveinnns covns

NER—~84850400 1989 F1raF wfymrd,

gatat 7, woas
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Aaministrative Tribunal Act XIII of. 1985 and registered in b

L

|
S ,
IN THE CENTRAL ADMIMISTSATIVE TRIBLMAL J <i3Q\v<l’//

ALLAHABAD BE'CH :
23=-A Thornhill Road, All=habacd-%11 ~01 f

9 Ve

dated the .__ ‘L

aum A

1

_APPLT (AN TIS) L[(D@’{a +

N ]

3B

RESPMNDENT(S, -
‘_
]
|

No.CAT/Alld/ Jud
5
~Ahankes SUX . iﬂ?é,,,nm,w““
VERSUS
—Hden-of-Indla ¥R ‘
10 .

| ; . AP e
Le ui OlP.uzdvasceva, advocate, Lacknow Hi O z.ml:m

|

Loviawllie ' PN -v[.'v».
e Y. advae . pekiolr v 0wl are
Ve DI ih AoLid IRANJTE, LAUVIC. WLy L1CK
LUul.ﬂ--f. "‘
1
> Whereras the marginally noted cases has been transferred by
\ : .

T

18 &hove,

i
L

T L L A . A w7 > @ 1Ty

drit Petition No, ‘”3?8 v ]
of 125 4 {
. . -
of tne Lucknow High Court, Lucknow ?*
) X
. |
‘ .
TN AN TR e i m = e rmn-.1r~:-..uv’vm.ws-.—:em—rrm¢-—9
h I
2 matter will be heard and de :ided in your absence, ‘
Given under my hand seal of the Tribupal this — e 35h
day of _ :m;}:‘c 1989, '
s
ginesh

Under the provision of the

|
|

The Tribunal has fired date of
el wlO09 1439, The

"hearing of the mattir at Gandhi

Bhawan,Opp, Residenty, Lucknow,
J

If no appeardnce 1sfmade ch, your
behalf by your aemewone duly authorised to

act and plzad on your behalf

04 1593 of 1997

hls<Tr1bunal
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CENTRAL ADMINISTRATIVE TRIBUNAL
CIRCUIT BENCH,

LUCRNOW,
~*.
T.A No.1593 of 1987,
Shri S.B.Singh tesessve App;licant.
Versus
Union Of India & Others ..eee Resﬁondents.

Dated 04 .4.0?1 j

Hon'hle Mr, A.B.Gorthi,A.M A ‘
Hon'ble Mr. S.N.Prasaéd, J.M . ? i N

The learned counsel for the reppondénts

Shri Anil Srivastava once again submits befdrle us that
Zhe applicant has been granted the necessary 'I’relief and
th;‘g\t the ap.lication has become infr¥etuous J! The ' )
‘ a %‘ca‘nt's counsel states that the ordess m% be passed by :
Yty us)®® the overments made by the learned comsel for the
w fic_’ ndents. Accomdingly, we dismiss the appl}icetion as

Hei

y
Bying become infrctuous,
\.vd'i‘\{ _-,\c Pl h

!“(_._'1

AM JM
, sd/=- 84/~
sesTrUE COPY aee

M.P. &/\(@\

. Section Officer
CTE Aumbnistragive. Tribunal
Cricsiy Bench
‘t] W |

|
|
|
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IN T @04% uIE AIGH CCURE OF JUDIKATURS AT ALLAHABAD

R Q«ﬁf TR @y

STITING AT IXCKROW

Cobls 8N, NO, __{w oF 1984
In e
HRT: BTITION KO, OF 1984

Shankar Bux Singh YY) Petitione -
_ App M cant
Versus

ualon of Zndia and anothek .. Opp.Parties,

STAY ApPLIGATZION
ke above named potitioner-applicant

most raspectliully begs to state as unders=

For the facts, reasons and circums=

-

tances explained in the accompanying writ .

secition it 18 wost mespectfully prayed that
this Hon*ble Court Ray graciously be pleased

to stay tho opaeration of the impugned notice

of termination datred 13.9.1984 contairadj in
Annexure-1 10 this Writ Petitibn during the
pendency of this Writ petition and furthex
dircct the Opposite . arties to take work frow
the pet.ttioﬁ and pay the salary durxing pendency
of the case and also pass such other orxder

or Girecticn which is found just and proper

in tha cizcumstances of the case.

For this sot of kindnass the petitioner-

%"(;*G’A%/

LUCKNOW DATED., COUNSE L \JOR APPLICART,
CCTOER 12,1964,

app licant shail ever 'praj'.




	00000001
	00000002
	00000003
	00000004
	00000005
	00000006
	00000007
	00000008
	00000009
	00000010
	00000011
	00000012
	00000013
	00000014
	00000015
	00000016
	00000017
	00000018
	00000019
	00000020
	00000021
	00000022
	00000023
	00000024
	00000025
	00000026
	00000027
	00000028
	00000029
	00000030
	00000031
	00000032
	00000033
	00000034
	00000035
	00000036
	00000037
	00000038
	00000039



